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This contempt petition was filed by applicants for non-compliance of the order of

7 .
this Tribunal dated 01.03.2005 in 0.A.1334 of 1996, The matter went to the High Court
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and thereafter to the Supreme Court. Several adjournments were given in this matter dnd
it was made clear that if no order is brought from the Hon’ble Supreme Court, the

respondents/contemners would be proceeded against,

2. Counsel for the alleged contemners has produced the latest order of the Hon’ble
1 .

Supreme Court dated 126.2.2010 wherein it has been stated:-

« Despite order dated 8.1.2010 of last chance, petitioner failed to cure defect
in the applica'ti_on for substitution of respondent Nos. 35, 45, 49, 72, 75, 76,86 and
87. »

Place before the Hon’ble Judge in Chambers with a ofﬁée report for -
default of the petitioner. ‘ !

Service is complete on rest of the respondents as per affidavit of dasti -
service.”
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3. No order has beer31 passed by the Hon’ble Supreme Couit regarding stoppage; of
prc;ceeding in this court. Therefore , the Registry is directed to issue notice to the
respondents/contemners asking them to expla’?n as to v\:/hy contempt proceeding shall not
be made againét them under Rule 8 of the Corftempt Qf Coux’(s((i.A.T.) Rules, 1992 for
non-compliance of the order of this Tribunal. Let the matter be listed on 06.05.2010 for

further orders.
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